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SHRI AKBAR ALI KHAN: May 1

move that we take up the Half-an-
hour Discussion after we finish this?

THE DEPUTY CHAIRMAN: He is
finishing it.
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SHRI BHUPESH GUPTA: Wc
arranged accordingly the Half-an-
hour Discussion. We will put ques-
tions and go home. This is according

to the business. I think this will be
convenient for the Treasury Benches,

THE DEPUTY CHAIRMAN: Haif-
an-hour Discussion should be with-
in 1tg limit, Just half an hour.

HALF-AN-HOUR DISCUSSION RE,
POINTS ARRISING OUT OF ANS-
WERS TO STARRED QUESTIONS
NOS 96 AND 105 RELATING TO
DEMANDS OF DELHI POLICEMEN
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THE DEPUTY CHAIRMAN: I hope
you know the meanming of Half-an-
hour Discussion YZou wil' get ten
minutes.
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“The sepoy must be made to fear
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Chavan.

SHRI CHITTA BASU (West Ben-
gal): Mr. Vice-Chairman, I want to
ask

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You wi'l have
your questions later after his state-
ment is made. I refer you to rule
60(5). That was raised and I have
given a ruling the other day, that
there will be a statement by the Min-
ister and then you will have a right
to ask questions.

i T[MTAY T IF AT "I
SaT S @ quar argm fF fagre $ gm
fafaet 1 ware faarsy agr g
T A1 d gfag & aF & 97 ¥ faqar
1Y 4 WA Irg (AeE &7 gAT9T TET
& g, JF sy oAy £ af 7

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): 3ir,
it ig rather difficult for me to men-
tion about all the things because he
practically ran through some of the
points during the last few minutes of
his speech. He has not made much
of a case for asking for my resigna-
tion; certainly, he ended his speech
demanding my resignation.

Sir, the facts also he gave yather in
his own way, twisting his points, try-
ing to interpret facts to his own ad-
vantage. But the point is that the
Delhi Police Force has its own pro-
blems. That is a fact which we have
never tried to conceal; on the contrary,
we have always accepted the facl.
The other fact is that we are not indi-
fferent to the problems of the Delhi
Police. That is another point. And
it is clear from the number of times
that we have given out those facts.
We know the difficult housing condi-
tiong of the Delhi Police. I agree
that their housing candidate are diffi-
cult The reasons for that also we will
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have to go into, as to hocw the Police
Force in Delhi grew. It grew in the
same may as Delhj City hag grown in
the last 20« years or more, in a hap-
hazard and unorganised way. Delhij
City was about half a million
20 years ago, now it is more than three
million,

The city’s problems became very
complicated. The economic problem
grew, and with that, naturally, the
police force also grew in that ‘manner.
Sir, I have made all these points in
the other House. But I am repeating
them with a view to meeting the
points that have been made here. The
success or failure of any force, de-
pends upon its officers and men. Un-
fortunately, Sir, there was not a regu-
lar well-articulated officers’ cadre of
Delhi Police Force. It had to take
officers on deputation from ather
States. Naturally, they were not look-
in forward for their future career to
what happened in Delhi, They used
to look foward to their parent States
and there was that indiffereni rela-
tionship between the officers and the
Police Force.

Then, Sir, in addition to that. the
general economic conditions of the
country also contributed and we
found—at least, Sir, when I took over

in last November—that this question ,

had come to quite the forefront which
had to be taken note of and {aken
note of very seriously because as
these other conditions were worsen-
ing, some political parties had helped
in worsening the ‘morale and the dis-
cipline of the Police Force also.

SHRI RAJNARAIN: Question

SHRI Y. B. CHAVAN: Well, T put
a big question on the speech of Mr,
Rajnarain if he has not understood
the whole question. 'The situaticn, as
it existed in November last, was that
there were elements which were ins-
tigating the Police Force to act in a
most unorganised manner, in a most
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indisciplined manner. A number of
them, when they were going on duty,
were raising very unfortunate, politica]
slogang in which there was no sense.
On one occasion when the I.G.P. went
to take a parade, I got the report
from the I.G.P. that the parad. was
broken ag if it was a sort.of e'ection
meeting. Anyway, it was broken. Sir,
you cannot expect a police force to
behave that way. Naturally, the Gov-
ernment had to take certain actions
And these actions were both ways.
Government had to pass a legisiation.
This legislation was initiated in this
very House to see that they were not

allowed to have their own trade
unions, But at the same time they
should have gsome forum, some

association, through which thsy can
air their grievances, they can repre-
sent their grievances and get them
redressed.

Sir, there were problems of the
Police, I agree. But the Goverament
was not indifferent tg them. The Gov-
ernment was prepared to giv: them
a sort of forum, an associaticn where
they could air their grievances and
get them redressed. That was also
ultimately conceded. Along with this,
or even before this we decided to
attend to their immediate problem.
The first was the housing problem.
It is a problem which had accumulated
as a result of the last nearly 15-20
years’ deficiencies. Sg it had to be
worked out as a sort of long-term pro-
gramme.

As g first step of the programme we
approved a scheme of housing esti-
mated to cost about Rs. 50 lakhs, and
it was decided that this should be
pushed through as speedily as cne tan
do. You know, Sir, getting land in
Delhi is a very difficult problem
Even for the Government it is a very
difficult thing. But we saw to it that
they got lands quickly, and, Sir, the
housing programme is being pushed
through as speedly as one can do.

Then, there are many other proh-
lems, problem of their transport Dro-
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blem of their winter uniform, problem
of having some sort of allowance *or
them when they work beyond certain
hours of duty at one stretth All
thesa problems were attended 1o TI'nen
we decided that there were other .s-
pects of the matter which were also
long-term and for which 1t 1s neces-
sary to have some so.t of proper en-
quity made And, theiefore, the
Khosla Commission was apyuirted
and the whole matter 1s under the
examinat on of the Khosla Ccomnas-
<01

I thought, Su, hat the whole hing
Was goimmg 1mm g proper way The
police were given opportunicy to
place theiwr grievances before the Com-
mission  Some of them went and re-
presented themr grievance But other
elements to which I 'made a reference
were not allowing the police to func-
tion 1 a disciplined manner Some
elements 1n t1e police force were
working 1n such 4 way and behaving
m such a way that it could not any
longer be called a force of discipbne

Sir, things again started happen'ng
In the last week of March some hun-
ger strike was observed Some corner
meetings were neld Strange
speeches were made This ald habit of
giving wrong slogans when going on
duty was started  And, naturally the
Government had to take certan ac-
tions And, therefore, the Govern-
ment decided to take ac‘ion and dis-
miss some persons, they were  dis-
'‘missed

It is a fact that on the 14th morn-
ing Dr Ram Manohar Lohia tele-
phoned to me Of all the persons he
knows what 1s happening in the police
force on duty 1 the Rashtrapati
Bhavan Fe told me that while duty
was to be changed {from one group of
nolicemen to the other group of police-
men they were refusing to hand over
They were always making allegations
that they were being disarmed Sur,
anybody when he 1s mot on duty 1s
alwayg naturally unarmed It is not
necessary to disarm him Even 1n the
normal course of work when thev
g0 on duty they are armed But when
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they go out of duty, naturally they
go by rotation, they are disarmed be-
cause they go and keep their arms
there When the period of duty was
over naturally they had to be changed.

SHRI G MURAHARI (Uttar Pra-
desh) By whom?

SHRI Y B CHAVAN Who are
you to decide 1it? It 5 for the officer
there to decide It 1s not a question
of my doing 1t or your doing 1t

SHRI G MURAHARI There lies the
whole point It 1s the policemen who
disarmed them

SHRI Y B CHAVAN 1t 1s not
my concern or your concern It 1s
the concern of the Duty Officer to

decide whom he shoulg put on du'y
The police force cannot learn demo-
cracy like this taking orders as to
who should go on duty and when

SHRI G MURAHARI It 1s dicta-
torship

SHRI Y B CHAVAN You have
got wrong 1deas of democracy and
wrong 1deas of dictatorship, perhaps
That 1s all I can say It 1s none of
our concern If the police are being
changed on the normal duty the police
must obey the orders If they aie
asked to vacate the duty they must
vacd e the duty Sir, they did not
Naturally, in the course of the day
the big morcha started and came and
gave dharung or whatever they say
call 1t And the hon Members say
that they were ve"y peaceful If thaf
1s the 1dea of their peace, I would say
that 1t would be my duty to save the
people and the country from such a
peace, and I shall do my duty Sir,
if this displeases some hon Members
1t 1s my ‘misfortune that I had to dis-
please, but my intention was not that

Sir, for nearly 24 hours, roughly
24 hours, the types of slogans that
they ramed and the way they were
shouting you cannot say they were
peaceful You see, the life of the
people living there, peaceful citizens
living 1n that part of the city I was
very sorry mvself that I berame their
netghbour and became a sort of nuis-
ance for them Across the roag there
was a marriage ceremony to be held
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near 'my house that eveming You
can understand what most of the peo-
ple who had come to that marriage
ceremony would have thought of the
police, of the Government, of the coun-
try and of 1dependence and every-
body else, 1t that 1s the 1dea of peace
Sir, thrs was done by those people
who are expected to protect no from
disturbances, who aie supposed to be
the representatives Jf peace They
are supposed to guard the peace And
this was the guarding of the peace

Sir, we showed all restraint because
I thought 1t was my duty to have all
testraint They were making very
provocative slogans and speeches all
along For a few minutes I had the
privilege of the wvisit from  Shn
Bhupesh Gupta and &no her Member
of Parliament And they can very
well know At one stage even they
went and advised them They asked
me whether they could go and advise

them I  said, “Certainly you
can go and advice them to
vacate and go away” But they
were 1n such a postion I do not

know what had happened to them
They were not ptepared to listen to
any sensible advice given by any sen-
sible Member Naturally, Shri
Bhupesh Gupta and other friends had
come to advise me to have a deputa-
tion received of the policemen I
refused to do that because the way
they had come—they had broken sec-
tion 144—the way they had behaved
because thewr assembly was complete-
ly 1llegal By the way they had be-
haved 1f they had not been stopped
from entering my house, 1 do not
know what they would have done
that afternoon But that does not
matter If anything would have hap-
pened 1t would have happened to me
personally or to the members of my
family I do not care about that
When one takes responsibility of such
a high office one must take all the
consequences of holding such an
office For that mater I am not
worried about 1t But Sir the next
morning when I found that they were
st1ll sittine  *here—normally I go
to office at 9 30 and T said I must go
to my office and I was on my way to
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office at that time—even though I did
not receive theiwr deputation the pre-
vious night, as I was going away from
there, I thought 1t was vy duty to stop
by them and talk to them I stopped
there ang talked to thcm And 1
told them “We all belonged to
the same family to the same team
From a small constable up to the
Home Minister, we are a team and we
are supposed to protect the people,
their rights, their lives and their
families and you have been 'misled
You have done very wrong things
since vesterday But still I would
make an appeal {o you—go back to
your duly, join duty and we will all
forget all about it” But nothing
happened Then naturally they had
to be arrested that evening and, Sir,
this operation of arres ing was very
peaceful The entire press corps was
present that dav and I think what
they reported the next day 1n the
papers; showed that this operation was
complete within 20 minutes and was
very peaceful But Sir, things hap-

pen Unfortunately, that veiry
evening 1mmediately after these
people were arrested, on theirr way

to jail one of the trucks overturned
and a few persons were mnjured and
two persons died This 1s all that
happened that evening Sir, T now
leave 1t to your judgment and to the
judgment of the hon House, as to
how we should treat our police force
and what  sort of discipline
we except out of them
I quite agree that we have to be sym-
pathetic to their problems Sir, here
and now, I would 1ke to say that we
will do everything that 1s possible and
everything that this House sanctions to
remove their difficulties and grievan
ces and meet their problems Buf,
at the same time, I must make 1t clear
that we will be failing in our duty
if we tolerate any indisciphne in a
very mmportant and essential force of
security service like the Police

Now an hon Member asked me to
resign  Those whg hold offices do not
hold offices permanently. They hold
offices during the pleasure of the Pre-

sident
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SHRI BHUPESH GUPTA (West
Bengal) That 15 about the only truth
we are beginning to realise

SHRI Y B CHAVAN. and
during the pleasure of the people and
the pleasure of this hon House 1
would not resign 1f a single Member
Lke Mr Rajnaram shouts asking me
to resign I would not resign I would
not resign even if he should shout a
hundred times The unly forces that
can ask me to resign are this hon
House the people and the President

THE VICE-CHAIRMAN (SHRI M
2 BHARGAVA) Shri Chitta Basu

SHRI BHUPESH GUPTA May we
stop for two minutes so that hon
Members can applaud to their hearts’
content?> They are applauaing him

SHRI CHITTA BASU (West Bengal)
I suppose the Khosla Commssion has
considered the short-lerm ag wel] as
the long-term grievances of the Delh:
Police personnel, and they might have
recomemnded certain wages t0 remove
the long-standing grievances of the
Delh; Police Force Now will the hon
Minister be pleased to state whether
he would place on the Table of this
House the report of the Khosla Com-
mission and also wheher the Govein-
ment proposes to give some interim
relief for the police personnel before
the recommendations of the Khosla
Commussion are fully or partially im-
plemented? This 15 number one
Secondly, there 15 g general feeling
among the people that a certain amount
of excesses had been perpetrated upon
the peaceful demonstrators of the
Delh; Police personnel I do not want
to dilate the thing Now about 700
persons have been arrested and some
50 official have peen dismissed from
the service, and 1t 1s also reported
that about two police personnel were
killed and they were tear-gassed and
lathi~charged when they were being
whisked away from the place to the
jail  While on the truck they were
also silenced at the point of the bayo-

net All this information published
i the press has created a feeling
among the people that a certain
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amount of excesses had been commit
ted upon the demonstrators. In view
of that, will the hon Mimister be
pleased to state whether he 1s ready
to institute a judicial probe into the
matter

SHRI Y B CHAVAN First the
interim report of the Khosla Commis-
sion 1s under examination by Govern-
ment and 1t is not our intention to
lay 1t on the Table now till the deci-
siong of the Government are taken
But after the decisions are taken,
along with the decisions or after the
decisions, we shall certainly place the
report of the Commission before the
House

N LA AN  TE fwme gA-
FATTT F T FATEAT 7

ot T Fio BFW  TAFATAT(

AR ZTAT L

SHRI BHUPESH GUPTA Mr Vie
Chairman, I would like to ask for
some clarifications He has made a refe-
rence 10 the fact that I was in  his
House, till midmight that day, 1 was
i1 there But when 1 eatered his
House, Mr Vice-Chairman, I thought
I was in Gallipol1 1n the midst of war
because Sg many armed froces were
there, coming in from all sides Wecll
I do not know why that show was
necessary there We requested um to
accept the deputation, but he would
not accept 1t He wag very firm that
he would not accept the deputaucn
We pleaded with him because we felt
that 1f he would accept a deputation
from those people, the problem m.ght
be brought completely under control
to the satisfaction of all 1 do not
know why on that night—he will ex-
plain 1t—Mr Chavan did not listen to
us The next morning, as he himself
admuitted, on his way to his office he
talked to them Now i3 it not stand-
ing on prestige In a very 1nfantile
manner giving rise to the aggravation
of the situation, I would like to know
He said they were shouting slogans
I would not also Iike people at mid-
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night to shout slogans jn that manner, , nothing happened? Do I undersiand

but I found that they were not at all
shouting 1indecent slogans [ was listen-
ing and I folioweq the slogans, because
Mr Chavan s an hononrable man, that
100 the mughty Home Minister of the
country and I felt {hat if he was angry,
I might enquire mto it since I was
on the spot I found out tnat the
slogans were very normal, useful slo-
gong from their pomnt of view and
nothing was insulting I asked the
people to translate the siogang for me
I think Mr Chavan was obseessed
with the 1dea and he felt somewhat
like that, he haq conditioned himseif
in such a way that any slogan shouted,
even a love slogan would have seemed
to him a war slogan He must have
felt Lke that Then the same dav,
a number of dismissal orders were
1ssued suddenly Seven or eight were
1ssued under Article 311 No reason
was given They were not given a>y
charge-sheet They were not even
asked t0 explain their conduct It was
just peremtory, summary  dismassal
Well, I know how hon Members feel
1if someone wants to be a State Minis-
ter, 1f he 1s not made a Deputy Minister,
he goes on strike, we have seen that in
this very House It s 1n that situation
that I foung those police officers From
my talk with them I felt that they
were not onlv patriotic but they were
highly intelligent people

THE VICE-CHATRMAN (SHRI
M P BHARCGAVA) May I request
you to put your question?

SHRI BHUPESH GUPTA The ques-
tion 15 coming Now I found
they were amenable to discipline
They wanted a settlement  They
wanted to tglk {0 the Home
Mnister and that 1s why they came
there But the Home Mister  for
whatever reasong or mav be advised
by his officers decided not to0 meet
them Mr Vice-Chairman, I ask How
1g it that the police were violent ard
very aggressive but when the grrest
took place were very peaceful and

thot they mounted cannons just to
frighten the policemen out of thewr
Iife so that they woulq surrender or
that they were peaceful and when
they arrested them, even at that time
they were peaceful so that no incidents,
no disturbances took place” The fact
that arrests took place 1n a peaceful
manner shows that the policemen
came there with no intention except
to present and formally press their
demands Then I should like io know
this We met the Prime Minister We
alsp looked into their grievances Is
1t not 5 fact that the Government 1it-
self came to the conclusion that the
officers coricerned of the Police Force
had neglected the policemen, rank and
file especially, had not looked into
their demands and 1n fact had treated
some of the policemeri—rank and
file—in a very harsh ang unsympa-
thetic manner as a result of which
the grievanceg accumulated and 1t
sought an outlet yn such peaceful pre-
sentation of how they felt before the
Home Minister’'s house Thig 15 about
alt

Fmally I would hike to know thio
Is 1t not the concern of the Home
Minister to think as to how 1s 1t that
the Police Force—we know 2t our
cost what 1t means and what kind of
Foice you have trained—even that
Police Fprce trammed by them condi-
tioneq by them, had to go into such
action, some thousands of them? Does
1t not show that there must be some-
thing rotten in the Police administra-
tion at the top, som=thing very in-
human or unsympathetic? If that isso,
was 1t not proper for the Home Minis-
ter to take a larger view of this matter
and gone 1nto the question and tackled
the problem of the rank and file of
the police officers in a manner, not 1n
the way in which he dig but m a
different way? Why 1s that so? The
only thing I can sav is that the Home
Minister forgot that he was the
Home Minister 1n a parliameniary
system He thought ne wag a super-
DIG or IG That is the trouble
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THE VICE-CHAIRMAN (SHRI
M P. BHARGAVA): Mr, Gupta, is all
this a question? You referred me to
the rules the cther day. Is this all a
question? If you say it is a question,
I will say that it is....

SHRI BHUPESH GUPTA How can
1 say?

THE VICE-CHAIRMAN (SHRI M
P. BEARGAVA): No. If you want
enforcement of the Rules, please be
within the Rulss also.

SHRI BHUPESH GUPTA: Quoastion
is question. Ig it not a fact {hat the
trouble arose taat at the political level
the Home Min.ster for the time being
under some evil influence, it seems.
became a super-1.G, rathe: than the
Home Minister of & parliamentary
system?

SHRI Y. B. CHAVAN: No.

SHRI BHUPESH GUPTA: Then he
accepts it.  (Interruptions) You do
not accept?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Murahari,

off M3 qugft : oy aw fw
gfere 21 SFaTy %1 17 8, WX @ q
Y 3y wead g$ gfaw ¥ a1g #3 A1
¥ gy feareel ot famme @ @,
g1 g & FT F qaraw A
St gefifages 7 S S gariawrd
¥ gad faare ot w@adr & g
gL BT M & ag et gt
Jg% a12 a1 I A9AT, FF TTHA
AT TR feamrd faar w1
& AN § SRRy Iware & fog foredy-
@il 3g sz & f& usfifas
91l F SAF IFUTAT &, /G WX
g5 & T W | SR s § oAven
g, Aq FT S AOHAT AT 0 G F—
it o wifgar & gra &€ gfay
Tt WY wa § wWifF Feer gAard
FET Gl A ...
787 R.S.D.—9.

¥
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Iq@aTead (st WETY wanw
AMT) : W AW IO

st e gugf: T & qw
st @ &g gard i, g fafaee
F Qg S g FE gars, A g
qAT WEW T g, gw  fafreew
gg WILo STo AT qqia FW @A qt
gaars Fgl gFr | RE@C & a9
RIHT 5 WGIAT & 1% €0 Aigar &
g At f&= e F g wg § 1 FE
qEA1 § qg AIRST IAqQT W G g,
Tq i FI § IAFT 6§ Fg gFAT
g1 FE uwifos Swata gar
gagdwam ¥ fo¥ dqmeadf g
WET % IFYTT FT A1 §, S0 Afgar
¥ arere w7 fF gu ofwr ot e
7 wfegar #O fog & famr arq § it
e |

et faaret agadt (wemiv)
AT ¥o, Wifgar M gadt v gl
Twe?

st M3 gl o g gwam
AT JT SFAEAT W Fq SHATH
Y STy FT agt 747 W ’

(Interruptions)

o T WIoF Qg B A TE §
YT AIqF 77 FIE gEE AGL g AT
grdr w3 foar fo wadifes i *
IFGTAT & |

geeaAreaw  (oft wEgrEli sEw
ARix) . M Ui §, 49 a4
93 ;T |

st M3 gl : & 97 qym
@ g+ & aXHIT ¥ ST WIEST g
f@ < sromrr afdfeafa @ Sad
FIFIT WGF Y S § % § 97
gfwg el #1 ey &3, ST
yrit g3 frarg ¢, 9% S #99
Fi<g &, TAF AT T YT HY ITD
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Amrg arAgy ! AgAUTHE |

SHRI Y. B. CHAVAN: The cases
are in the court and the Government
wil go according to the process of
law,

SHRI BHUPESH GUPTA: You can
withdraw that.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Thengari.

SHRI G. MURAHARI; Sir . .
(Interruptions)

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): 1 have callegq Mr.
Thengari.

SHRI D. THENGARI (Uttar Pra-
desh): The Prime Minister has laid
great siress upon discipline. That is
one aspect of it. I would like to know
whather he has enguired into another
aspect, namely, whether tactlessness
and high-handednesg of some parti-
cular officials were also responsible for
provoking the police, whether
aspect has been enquired into? That
I should like tp know specifically.

Secondly, now that the agitation has
been calleg off and the Minister has
rightly said that right from the smal-
lest constable up to the hon. Minister,
all belong to one family—he is pre-
serving the family of India—may I
know what measures have been adop-
teq after the calling off of the agita-
tion up to this day, by the THome
Minister for the redressal of their
grievances? At least has any move
been initiated in that direction? That
is number two

Thirdly when this Police Forces
Bill was under discussion it was
clearly stated that if the police are
to be deprived of the trade union

that-
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rights, some appropriate machinery
must be devised for redressal of their
grievances and also for mutua] con-
sultations. In the gbsence of such a
machinery, aggravation of the dis-
content was but natural. Will the
Government consider setting up of
such a machinery in the near future?

SHRI Y. B. CHAVAN: I thought I
had explained these points, I will
answer his last point first, that the
association of the policemen was re-
cognised, itg constitution approved and
its office-bearers propzrly elected and
it hag started functioning quite all
right. So there was no question of
any lack of any organisaiion which can
look after their problem. It was there,
It wag a representative body.

The second point that he mentioned
was whether any steps have been taken
or not. As I said, ths Khosla Commis-
sion and its repori is one o* the most
imporiant steps, because allowances
and pay scales were the mo-t inportant
contraversial aspects of the matter.
The Commission hag gone inlo them
and made certain recommendations.
That has to ho gone into. About ihe
other steps to be taken, I mentioned
the housing problemy and other prob-
lems. They have also been gradually
dealt with. About whather tactless-
ness and high-handedn=ss were not
responsible for the present trouble, I
would say ‘no’. I do rot say thai there
was nhot or there cannot be any but
on this occasion which ultimately led
to their morcha, ete, high-handed-
ness wag not responsible,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The discussion is
over. The House stands adjourned till
11 2 M. tomorrow.

The House then adjourned
at forty-eight minute; past
five of the clock, till 11 A.M.
on Tuesdav, the 6th Jane
1967.



